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‘LOK SABHA

Tuesday, July 30, 1968/Sravana 8,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

British India Corporation

+
*181. SHRI VISHWANATHA
MENON:
SHRI K. ANIRUDHAN:
SHRI NAMBIAR:
SHRI A. K. GOPALAN:

Will the Minister of INDUSTRIAL
IDEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it s a fact that 42 per
cegt of the shares of the British India
‘Corporation are under the control of
‘Govermment;

(b) if so, whether Government pro-
‘pose to purchase 9 per cent more of
‘BIC shares to take over complete con-
trol of the management;

(¢) if not, he reason theréfor;

(d) whether the attention of Gov-
-ernment has been drawn to the press
Reports that Government are not
‘purchasing more shares because of the
pressure of the present BIC manage-
ment; and

. (e) it so, whether the reports are
<orrect?.
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI RAGHUNATH
REDDY): (a) The President of India
owns 22.21 per cent shares in the
British India Corporation in addition
to the L.IC. which holds 16.67 per
cent and the Unit Trust of India
0.62 per cent of shares,

(b) No proposal to purchase 9 per
cent of shares is before the Govern-
ment,

(c¢) Does not arise.

(d) and (e).
any ‘such report.

There is no basis for

SHRI C. K. CHAKRAPANI: Ques-
tion No. 195 also may be answered

along with 181.

MR. SPEAKER: Yes.

British India Corporation

*195. SHRI C. K. CHAKRAPANI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether any Committee has
been appointed to enquire into the
clmrges of embezlement and fraud
against the management of the Bri-
tish India Corporation:

(b) if so, what are thel terms of
reference;

(c) the names and official designa-
tions of the members; and

(d) when the Committee is likely
%0 submit its report?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI RAGHUNATH
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REDDY): (a) and (d). Several
shareholders present at the last an-
nual general meeting wanted clarifi-
cations on various different ‘aspects of
the working of the woollen Branches
‘and Cooper Allen Unijt of the com-
pany, sale of shares in sugar com-
panies, perquisites given to Shri B. L.
Bajoria circumstances in which some
Directors could not sign the audited
accounts of the Company, etc. A few
shareholders also gave advance
notice of the questions they proposed
to put at the meeting.

In view of the paucity of time to
deal with the questions at the meet-
ing, a Committee was appointed at
the meeting to examine the question

raised thereat arising out of or
concerning the accounts. The Com-
mittee is required o submit a

report on such questions to the Com-
pany Law Board with a copy to the
Board of Directors of the Company.
The Committee is expected to submit
its report as early as possible.

(c) The shareholders resolved to
appoint a Committec consisting of the
following:

(1) A nominee of the Textile

Commissioner;

(2) A nominee of LIC.

(3) A nominee of Company Law
Board;

(4) A nominee of the
shareholders;

(5) Shri S, C. Mehta, Chartered
Accountants, Calcutta;

(6) A representative of Bajorias:

The Company Law Board is to per-
form certain statutory functions under
the Companijes Act. It would not be
proper for a representative of the
Board to be associated with a Com-
mittee appointed by the shareholders
of the Company. The company has
been informed of this position.

SHRI VISHWANATHA MENON:
In view of the fact that there arc
some allegations of mismanagement
against the management of the BIC,
ig it tme that the Government ap-
pointed directors have categorically

minority
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stated that they were not in a posi-
tion to control the affairs of the BIC?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): I
should like to make the position clear..
There is no such thing as that the ap-
pointment of a director. was made by
the Government, There was an un-
derstanding between one of the big
shareholders, Bajorias, and the Gov-
trnment . . . (Interruptions.) When
the petition was filed before the Al-
lahabad High Court for the appsint-
ment of new management. an under-
standing on the basis of which the di-
rectors are appointed with the appro
val of the Government whenever
any: director is appointed in this com-
pany, this has to be approved by the
Government, Therefore, there is no
such thing as that the appointment is
made by the Government. The direc-
tors are appointed with the approval
of the Government. There has been a
convention for some of the directors
to be suggested by Govt. being also>
a big shareholder. When they are ap-
proved by the board or at the annual
general mceting, the proposal comes

to us for approval. Two directors
who were recently suggested arc
Mr. Himatsingh and Mr, Bilgram.

This suggestion was approved by the
board and by the annual general
meeting also. So, they have been
expressing the opinion that the man-
agement is not run properly and s
suffering a loss,

SHRI VISWANATHA MENON: Muv
1 know if it is a fact that in the
meeting of the Congress Parliament-
ary Party held on 6th June 68 a
demand was made by some members
for the dismissal of Mr. Himmatsingh
from the board of the BIC for hav-
ing written an insulting letter to Mr.
Shri Prakasa, the Chairman and
also for acting as an impostor for a
Government director? If so, may I
know what action has been takerm
by Government so far?

SHRI F, A. AHMED: No action
arises against Mr Himmatsingh be-
cause that was a letter writter by
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him to the Chairman and the Govern-
ment cannot take the responsibility
for that letter written by him to the
Chairman.

SHRI C. K. CHAKRAPANI: 1t is
a well-known fact that BIC is being
sold brick by brick by Bajorias. The
loss of the company last year has re-
ached Rs 150 lakhs because of the

maladministration and mismanage-
ment of Bajorias, Government have
appointed some Directors. May I

know whether these Directors appoin-
ted by Government have joined
Bajorias and if so whether Govern-
ment will take steps to remove those
Directors and appoint new ones in
public interest?

SHRI F. A. AHMED: The removal
of the Directors is controlled by the
provisions of the company law. Wae
can only approach the High Court
for the purpose of removing them,
after pointing out certain irregu-
larities. We have recently appointed
an inspector who has submitted his
report. That report is under consi-
deration.

SHRI CHINTAMANI PANIGRAHI:
The hon, Minister just now admitted
that there is mismanagement and it is
suffering a loss. In 1964-65 it made a
profit of nearly Rs. 2 crores. In
1965-66 it incurred loss. In 1966-67
also it incurred a loss. The mini-
ster also promised in the Rajya Sabha
and in this House also to set right
the mismanagement of the company
and to see that the company makes a
profit, Government would take neces-
sary action. We want to know what
action Government has taken and also
what are the contributions made by
this company to the different political
parties during the last few years.

SHRI F. A. AHMED: I have already
said that one of the actions taken by
us wag to have the company’s records
inspected by one of our officers. He
has submitted a very voluminous re-
port. We are considering as to what
action can be taken on the basis of
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that report. Secondly, regarding one
of the units i.e,, Cooper Allen, which
has been giving recurring losses, we’
are examining whether this unit can
be taken over by the defence depart-
ment, I have already approached the
Ministry of Defence to examine this.

SHRI CHINTAMANI PANIGRAHI:
The Minister said that theyare con--
sidering the report. We know the re-'
port contains serious allegations. Wil!l
the Minister make public that report”

MR. SPEAKER: Shri Hem Barua.

SHRI HEM BARUA: In view of thc
fact that there are some very serious
allegations against the BIC, who are
indulging in corrupt methods and
fraudulent sales transactions and also
in view of the fact that the workers’
union has submitted @ memorandum
to the Government to this effect and
the Government has also admitted
that there ig corruption in BIC, why
is it that Government have not taken
the trouble of holding an independent
enquiry into the affairs of BIC and
taking action immediately?

SHRI F. A. AHMED: That inquiry
has been held and the report is before
the Government, '

SHRIMAT! SUCHETA  KRIPA-
LANTI: Is it a fact that when Bajorias
took over BIC the dividend given was
15 per cent to the shareholders and
subsequently the concern has been do-
ing so badly that there is an overdraft
of more than Rs. § crores and some
property has been sold away by Bajo-
rias by internal arrangements?

SHRI F. AL AHMED: It is a fact
that the company is now suffering a
loss and it has not declared any divi-
dend for the last one or two years.

SHRIMATI SUCHETA KRIPA-
LANI: I also wanted to know whether
some property has been sold away by
Bajorias by internal arrangements, I
want to have a list of such property.
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SHRI F. A, AHMED: 1 do not know
what property the hon. Member is
referring to. If she is referring to
some shares of sugar mills, they have
been sold with the approval of the
directors o¢ the company.

SHRI INDRAJIT GUPTA: May I
know, in continuation of the answer
given just now, why there is no arran-
gement between the company and the
Government that in case these direc-
tors, who have to be appointed with
the approval of the Government as he
said a little while ago, in their wis-
dom decide to sell away this company
bit by bit as they have done in the
case of six sugar mills, in such cases
prior approval of Government would
be required? Secondly, this Cooper
Allen unit and La] Imlj unit are, as
we all know, very important suppliers
of defence requirements of the country
to the Defence Ministry. In view of
the fact that this whole valuable asset
is being led to rack and ruin and frit-
tered away, keeping in mind our de-
fence requirements, may I know why
it is that Government is not taking
steps to have these two units com-
pletely taken over by the Government?

SHRI F. A. AHMED: ] have ‘already
pointed out that so far as Cooper Allen
is concerned, already the matter is
pending with the Defence Ministry. It
is hoped that the examination of tak-
ing it over will be soon finalised by
the Defence Ministry.

AN HON. MEMBER: How soon?

MR. SPEAKER: As early as possi-
ble.

SHRI F. A. AHMED: So far as the
.other units are concerned the matter
is under consideration.

SHR1 INDRAJIT GUPTA: Sir, he
has not replied to the first part of my
question ag to why these directors who
have to be approved by the Govern-
ment are not required to take Gov-
ernment’s approval before selling
away units fror this concern and
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they can sell away anything that they
like and no approval of Government
is required?

SHRI F. A. AHMED: I do not know
to wh.t sale the hon. Member is refer-
ring to.

SHRI INDRAJIT GUPTA: I am
referring to the six sugar mills.

SHRI F. A, AHMED: I may just
point out that no such thing has hap-
pened as sale of sugar mills. The BIC
units held certain shares and those
shares have been sold by the company
on the basis of recommendation and
approval by the directors.

SHRI SHASHI RANJAN: It is a fact
that the affairs of BIC have been go-
ing from bad to worse and, as the
Minister just now said, due to Cooper
Allen unit the BIC as such has been
suffering a loss. There was an offer
from Batas to purchase this Cooper
Allen unit. May I know why Gov-
ernment did not see that the manage-
ment of Cooper Allen was handed over
to Batas and the other units like Lal
Imli and Dhariwal were saved from
this catastrophe of being on the verge
of closure, If the affairs of this con-
cern are allowed to continue like this
certainly these units which are valu-
able to the nation will be closed.
What were the reasons that the Gov-
ernment was so complacent about
this? Secondly, the affairs were not
going from bad to worse. It had been
suffering a loss and the affairs from
the very beginning were very bad.
When Government got notice of it
that they had to take some action in
the matter, may I know why Govern-
ment did not think it proper to enter
into the affairs of the company and
allowed it to deteriorate?

SHRI F. A. AHMED: 1t is certainly
a fact that the company wanted to dis-
pose of Cooper Allen unit to Batas and
we did not think that such a transfer
would have been in the interest of the
company or in the jnterest of the pub-
lic. Therefore, we prevented it from
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being sold to Batas because this is a
very important industrial unit and for
defence requirements. It is required
and can be run and managed efficient-
ly by the Government. If it had been
allowed to go to Batas that would
have tended to create further mono-
poly and, therefore, we did not consi-
der it proper,

SHRI PILOO MODY: I do not think

you should allow him to say these
things and get away with it. If it is
a monopoly, he must prove the mono-
poly.

st wa AR - gg WY wrio
"o FT U AHAT QetfeFd Fafa-
T § |IET g1 QT & | TEH 7 1 Aa<
FT @A & AT T AT FT | GG
T g7 madde F e A Y |
oq TIAFET ¥ TAIFEHT 9T IAH
FREFTEL | g fF AW F
TR ¥ g5 @T3T § 1 Izw fafaeex W
g TEH TR X G E | AL a1 18
garé #1 (fegn gwedw ¢ fow ag
forar goT § -

“The future of British India
Corporation in which the Govern-
ment and Life Insurance Corpora-
tion have together over 40 per
cent shares was discussed by the
Prime Minister informally with
her Cabinet colleagues. Among
those who were present at this
meeting were Mr. Chavan, Mr.
Jagjiwan Ram, Mr, Frakhruddin
Ahmed and Mr. Dinesh Singh. As
a result of today's discussion it is
likely that Mr, Ahmed may bring
forward a Bill on the very first
day of Parliament on Monday em-
powering the Government to take
over the administration of BIC.”

o T ¥ QA ga q} wrk §, e
%51 a1 § fe orgw fafreer gr aE N
T gt § | IRy wFR A qfar
N 77T F dre gadwr foward
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I a7 I8 T2 T | 7T TR T
TT qhE ¥ ¥ N frwdiAwH W
%A ¥ fae, fom #1 avg ¥ Faw w
A & T & T gri-aed wwd
AT AT Tq | qON F 0y ? oy
FFR 7 ot &9 9T afaarn Y ag
unRy fear qr fis wq awRe W
SUTRT WA A FhRA ?

ot reT et wgwr ;. & www
RY T THATST H d&AS 2 2@
argar § | g FT war § i gw Gy
fera fafeeiom &Y T ¥ ™
AR B AT W) § 1 9 facgw Ta
g \ (Interruptions,) T aN
TAW FT ITE F A A g9 T &
f S78 A% angr gon & maede X
374 fgar® A5 FHATE Y ¢ a1 W
@ | & 7€ W a1 [T A g
iR g5 fafree g8 amer w5 fafa-
T & a1 fewsa # aY gui awd Ay
FgT a1d § | MW fafaraT & o Yaw
¥ =t o g ag feasw
FLAT |rEar 9 fF gw amw § q@r @
T & AR 337 TgaX {3 g awa 2
fomd g7 AR TAw gfaz }1 & F, @
TR arn &1 (Interruptions.)

st WA o™ o FIARE?

st s welt wgRy ¢ oS
e ¥ wag gar T fF gw ¥ o
3w gfre #Y % ¥ fog feke fafrely
¥ ¥7 @ ¥ fena fafad) g W
FAREL TR @ AR W IR & f§
ag SIeT § wed) 59 ) ¥ &Y

ag Fg1 T § f6 g arafar 8
AL Ao wTEo HYo & WY fRwAT |
Y Y o Sl Al N ) SR
7z WA g0 & A v W & R
g 1 gra e Sex arepr g &)
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. sl ETCmE A weTq Wil
T Aad ag 4 5 qq0 wmy arafean
& fer et 9r ganla fzar £ f5
TITAC AT A1CAL UYL ?

ot GHEAT WA WEAL © BAA FIS
wargifiig i faar &

st gro ATo faard : wery ARy,
wqifafszs ¥ are fear ¥ W1 wax
TN T E, TT0 Ao A o AW AT
gHIz TRz gz AW waT fAT §, 9%
midr & fr fggeamm F i F wrowadg
YT 0T T AR A FegEaT F AW
F1EITT | TF FFAT TEA FATHI FL Y
4T 1 & FI0 FIHEC A F0E A OFI
19 F1 ¥ f& 9 tf7 F7 7% 6 9gw
& WATHI FIAT AL AT AT T(27 71 G
ZT & AT AN aF qrwr w0 fwaar
TrIT 3AT 9Er g ?

N wweT wet wgwa: 747 &7
ez & Ay wF fFar a0 f& gaa
nE 3EI§TT qHLT fRAT 47 40 TAA
fra¥Z gark o ard & o7 I9F g7 F
AU A RIAT AT | AT FEIAT A
AT wedr o F TyegaT g fFar g fran
T3 BT AHLT FT AR £ AT 39 A9
NFF A { A a9d 5 iz g

TR A Y W TS AT AT FTIAT AY
Ee Ol

oY U0 Qo WY : W T4 WIIET,
& aAd(a gy & FrAar a0 i g
Al wA mOw ag Favdr fFoww
g w1 fed g faimedr Ty a7 7 2, Az
FasFrTew &, o3l fHar & | 77 wAw
az WY #&7 f& I A TR T T
¥ 7g 7% 9g 7@AT gy & f Fa1 @®
wEY & a1 Ag) 6 5w 35 A |
I3 T E AT I & 19 T A W
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w18 wtoag AT [Haa g ? ag few
FII¥ AT E AW 38 /T AT § 579,
fariradc 2, S0 ¢ 78, 9g g
FEATE I T 0AT AT 47T HE
7§ S0 fasr #T L6 FH FAT
f& I ag 35 qrm ¥ 1T qtw FEF
Ty w1 § wafe wox ov fegodiq &1
qifeqqr & W 98 FAITT E AT 35 T
w1 ® F@rar 3347 ey T "
*Iq & %787 FiaT &Y A AT &0 7, AT
T FTAT F 397 § 07 7€ F F 3
#r st g1 faad gawr A ¥ gaT B 7€
Al qa1 T fr gz 7 & ar gt 1 waw
z7gta @ &t favar 2 f qavay &Y fer
F1 w3 g7 # forar srq 98Y I1 92 v
tfsdramagt A FagEa 2 fe
T A &1 7 3 97 Tare foe snar
& wid w7 f wgdg=y A 7 gAqn
F4F far w7 #79 Tr3veET E a7 AL
gRAT & &, ¥z q0 Az Frar =g
g% fo 1 & qmar 9vzar g 5 o wtw
FH 9 i fsrem ?

ot SWEIT wA wgaT ;- qF T
ST wat frar At fee g g &
wrE FTCRAMAT AL FAT omAT R 0L
(swdey) . ..

MU AT AFFANIFTCE. ..
(saxany) . ..

ot G oY wgAT . FaTe a1
gf i 1 wrEw AT ¥ wgr fEos
FIR@ATY T § | HF Fgr FTOM AL
FYQ E 1 W AT & oA & o Wi
o ¥ Ag IR TaT . (vwawmm) .

SHRI KARTIK ORAON: The British
India Corporation was making a pro-
fit of Rs. 2 crores in 1950s. During
the last 18 years, it has run into the
rut of running into a loss of Rs. 1
crore. I would like to know from the
Government when the Governmehnt
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started participation with this Corpo-
ration, what was the financial position
.of the Corporation at that time and to
-what extent the Government is res-
ponsible for these losses. '

SHRI F. A. AHMED: It is a fact
that the B.I.C. suffered a loss in the
years 1966 and 1967 of about Rs., 130
lakhs. A year before that, they had

suffered a loss of about Rs. 25.9 lakhs. -

Before that, there ‘was a profit of about
Rs. 20 lakhs and in the year 1960 there
-was a profit of Rs, 133 lakhs. Things
‘have been deteriorating from ycar to
year.

SHRI D. N. PATODIA: From the
-various replies given by the hon.
Minister it appears that he feels that
1he panacea for all the ills is to
nationalise, ‘to take over control by
‘Government . . . (Interruptions).

-MR. SPEAKER: That is his view.

SHRI D. N. PATODIA: T am re-
‘minded of the famous -choupayee

oo TIqF EIDE, A T4 £ F TG

Wherever this Government has step-
ped in, it has spoiled everything. May
T submit that, aftcr this Mundhra
affair, whenever Governmeng started
anterfering in it, the position has gone
from bad to worse. They arc impos-
ing parsons like Mr. Himatsingh for
political favours and now they are
saying that for the purpose of nationa-
lisation. for the purpose of avoiding
monopolies, they want to give the in-
«dustry to Defence. This ‘is most
objectionable. Does he know what is
the definition of monopoly? (Inter-
ruptions).

MR. SPEAKER: He may
question,

put his

SHRI D. N. PATODIA: My question
is whether the Government will con-
sider that, in order to see that this
industry runs profitably., Government
-will stop interfering with it and will
handover the management so that they
«:an have a free play without -any con-
itral. ... (Interruptions).
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SHRI F. A. AHMED: Most of the
thing that the hon. Member has stated
is a matter of opinion. But I may
point out that the management was
with this company and we did not
interfere with the management and
even thep it suffered a loss.

SHRI TENNETI VISWANATHAM:
The Minister was pleased to say that
the Government did not appoint Dir-
ectors., Is it or ig it not fact that the
Company sent a list of Directors, but
the list was set aside and Mr, S. K.
Dutta sent a telegram to Shri Sri
Prakasa to take two gentlemen Bus
Directors on the Board and troubles
began after the imposition. ... (Inter-
ruptions).

AN HON. MEMBER: Who are those
iwo?

SHRI TENNETI VISWANATHAM:1
think, Mr. Himatsingh and Mr. Bil-
grami. Two telegrams were given on
9th and 12th September. The list sent
by the Company was set aside and
these two names were given by the
Government and they had to be afi-
opted. As he said, they are the true
advisers. Troubles began after this
imposition. Most of the loss is due to
the mismanagement of Cooper Allen.
‘When once the Company wanted "to
sell it away to Bata, Government t0ok
objection that Bata was a big com-
pany and it would develop infb a
monopoly. It is good that it is think-
ing, of taking over. Is it not a fact
that Government appointed their own
Directors under the Clause in the
ugreement ‘subject to approval’? In
fact, it is not a question of approval
but imposition.

SHRI F. A. AHMED: 1 have already
cxplained the position that Govern-
ment does not -appoint; Government
only approves. The hon. Member
must also realise that the Fresident
‘of India holds shares. It is open }o
‘any shareholder to suggest names. If
those nameg are suggested to the
Board by a shareholder and they are
sent by the Board to Government Yor
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approval, there is nothing wrong in
it, It is wrong to say that only be-
cause of Cooper Allen there has been
a loss. I'may point out that last year
the loss was Rs. 130 ‘lakhg and if we
exclude the loss of Rs. 50 lakhs on
_account of Cooper Allen, even then
there is a loss of Rs. 80 lakhs in the
woollen mills.

SOME HON. MEMBERS rose—

MR. SPEAKER: Stil] there are a
number of hon. members. Already
halg an hour hag been spent on this.
I see even senior members like Mr.
Banerjee and Shrimati Tarkeswari
Sinha getting up. So many of them
are there and everybody says, only
one question. Now, we should go to
the next Question.

SHRI BAL RAJ MADHOK: It is
your prerogative, Sir, If more ques-
tions can be taken up during the
Question Hour, it will be all the more
desirable.

MR. SPEAKER: Next question.

SHRI S. M. BANERJEE: We who
actually come from that place have
not been - allowed to put questions,
But Members coming from Bombay
and Calcutta have been allowed to put
questions. Kanpur and Calcutta are
“‘miles apart.

MR. SPEAKER: Next question.

Sick Textile Milis

*182. SHRI YAJNA
SHARMA: Will the Minister of COM-
MERCE be pleased to state:

< (a) whether it is a fact that Gov-
ernment have decided that in all cases
where sick textile mills are proposed
to be takep over by the Textile Co:-
poration, . State Governments will
have to participate to the extent of
50 per cent by setting up Subisidiary
1extile Corporations to run such
Mills:
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(b) whether Government ulso -pro-
pose to give financial assistance to.
the olq mills for modernisation -and:
replacement of old spindles and
looms; and

(¢) if so, the details thereof and:
when these proposals are likely to be
finalised?

THE. MINISTER OF COMMERCE
{(SHRI DINESH SINGH): (a) The-
Hon’ble Member’s presuraption reflects.
the Central Governments thinking on:
the subject.

(b) Yes, Sir.

(c) A statement is laid' on the Table:
of the House.

STATI'MENT
The National Textile Corpora-
tiun, established 1ecently, wi'l help:

modernisation of mills already taken.
over, or to be taken over in future, by
Government.

-Other mills can also receive
financial assistance for modernisation
from the Institutional Financing
Agencies,

The bank rate was recently low-
ered by half per cent.

The Industrial Development Bank
of India hasevolved a scheme for the
supply of textile machinery to mills
for rehabilitation and modernisation.
on deferred payment and the period
of deferreq payment is extended upto:
7 years in suitable cases. Relaxation
in rediscounting facility has also been
allowed.

A Working Group  appointed by
the Reserve Bank of India has exa-
mined the question of re'axation of
credit limits and margins on loans by
commercial banks to textile mills to
provide for additional finance for
mcdernisation and working capital.
On the basis of its interim report, the-
Reserve Bank has issueq instructions
to the scheduled banks, The final re-
port of the group has also received:
:ery recently and is under examina-
ion.





